GOVERNMENT OF INDIA
MINISTRY OF INFORMATION AND BROADCASTING

LOK SABHA
UNSTARRED QUESTION NO. 2057
TO BE ANSWERED ON 12/02/2021

PROVISIONAL BAN ON NEWS CHANNELS
2057. SHRI HIBI EDEN :

Will the Minister of INFORMATION AND BROADCASTING
be pleased to state:

(& whether the Government had banned two leading Malayalam news
channels from airing provisionally for 48 hours from 06.03.2020 and if so,
the reasons therefor;

(b)  whether the Government had examined the requirement and legitimacy of
banning these channels, if so, the details thereof and the factors which led
to lifting of the ban by curtailing the off-air penalty thereof; and

(c) the reasons/advisories that necessitates/taken into consideration for
taking a channel off-air for a particular time period from broadcasting?

ANSWER

MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE;
MINISTER OF INFORMATION AND BROADCASTING; AND
MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI PRAKASH JAVADEKAR)

(a) to (c): Content telecast on private satellite TV channels is
regulated in terms of Programme and Advertising Codes
prescribed under Cable Television Networks (Regulation) Act,

1995 and Rules framed there under.



It had come to the notice of the Ministry in February, 2020
that there was alleged violation of the Programme Code
contained in Rule 5 of the Cable Television Networks
(Regulation) Act, 1995 while reporting on certain incidents on
25.02.2020 by two news channels. After giving a Show Cause
Notice in the matter and taking into consideration their
response, the Ministry issued order on 06.03.2020 to take the
two channels off-air for 48 hours for violation of the Programme
Code. Subsequently, on the basis of an unconditional apology by
one of the channel, the off air order was curtailed to six hours.
Further, keeping proportionate penalty in mind for similar
violation, the off-air order for the second channel was curtailed

to 14 hours.
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